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आदेश / O R D E R 

Per B R Baskaran, AM: 
 

 The appeal filed by the assessee is directed against the order dated 

21.7.2011 passed by the ld.CIT(A)-34, Mumbai and it relates to the 

assessment year  2007-08.  
 

2. We heard the parties and perused the record.  We notice that the 

AO has passed an assessment order to the best of his judgment u/s 144 of 

the Act.  The ld.counsel submitted that the assessee did not receive the 

notice issued by the AO and hence it could not appear before the AO. The 

assessee also obtained a copy of assessment order upon receipt of the 

demand notice and thereafter filed the appeal before the ld.CIT(A) 

belatedly. However, the ld. CIT(A) has dismissed the appeal in-limine 

without appreciating the above said facts. 
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3. The ld. DR produced assessment record and on perusal of the same, 

we notice that the AO has issued notice to a wrong address and hence, 

there is merit in the contention of the assessee that she did not receive 

notice issued by  the  AO. Accordingly, in the interest natural justice, we 

are of the view that the issues urged in this appeal require fresh 

examination at the end of the AO.  Accordingly, we set aside the order of 

the ld. CIT(A) and restore all the issues to the file of the   AO for fresh 

examination of the same, after affording necessary opportunity of being 

heard to the assessee. 
 

4. In the result, the appeal filed by the assessee is allowed for 

statistical purposes.  
 

 Pronounced accordingly on  14th March, 2016. 
 

 घोषणध खरेु न्मधमधरम भें ददनधंकः  14th March, 2016 को की गई । 
            

            Sd                                                                                     sd 

     (PAWAN SINGH)                                                  ( B.R. BASKARAN)  
    JUDICIAL MEMBER                                              ACCOUNTANT MEMBER   
 

भुंफई Mumbai:  14th March, 2016. 

व.नन.स./ SRL , Sr. PS 

 
आदेश की प्रतिलऱपप अगे्रपिि/Copy of the Order forwarded  to :   

1. अऩीरधथी / The Appellant  

2. प्रत्मथी / The Respondent. 

3. आमकय आमुक्त(अऩीर) / The CIT(A)- concerned 

4. आमकय आमुक्त / CIT concerned 

5. ववबधगीम प्रनतननधध, आमकय अऩीरीम अधधकयण, भुंफई / 

 DR, ITAT, Mumbai concerned 
6. गधर्ा पधईर / Guard file. 

   

आदेशधनुसधय/ BY ORDER, 

True copy 

                                                                                                      सहधमक ऩंजीकधय (Asstt. Registrar) 

आमकय अऩीरीम अधधकयण, भुंफई /ITAT, Mumbai 


